Public Sector Iron
and Steel Companies

[Shri Ravindra Varma]

which are being trotted out by the
management and though we gave a
“Show-cause” notice to them asking
them to explain as to why the mine
was working in spite of the promul-
gation under section 22(3) of the Act
on 21-4-77, it has not been possible
to prosecute the then officers because
it iy a Co-operative Society and the
Society’s officers have changed. But
" that is not an adequate explanation
and, when this came to my know-
ledge, I have ordered an inquiry to
find out as to why we could not pro-
secute them. Then, Sir, he raised the
question of helmets and shoes. That
only showg his concern for the miocers
from head to foot. That is why he
has talked of helmets and shoes. I
know that there are occasions when,
because of paucity of financial re-
sources there is lack of proper equip-
ment. But that cannot be the reason
here. We will ensure that we have
enough resources for this. Then, he
made a pointed reference to tie num-
ber of rescue stations and I can assure
him that we are taking steps tpn in-
crease the number of rescue stations.
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SHRI KALYAN ROY: What about
rescue teams?

SHRI RAVINDRA VARMA.: Ag far
as the rescue team is concerned, I
will not be able to say exactly. But
1 can say that this accident took place
in an open cast mine. It was g cast
mine: it is lime querry. The acci-
dent took place around 6 p.m., when
the workers had finished the day’s
work and were actually leaving. This
place, as I said earlier, is somewhat
removed from the District head-
quarters; it ig near Ramganj Mandi
near Kota District. The accident took
place on the 22nd April. The infor-
mation was received by the officers
of the D.G.M.S. in Ajmer only on the
23rd, and immediately the officer left
Ajmer and he reached the site at
2 a.m. on the 24th; this means he
started immediately and reached there
even at midnight. The D G.M.S
himself came to know of it on the
24th and he proceeded immediately
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from Dhanbad by plane to the site
of the accident ang he has given a
preliminary report to me. Therefore,
I can assure the hon. Member and the
House that when the investigation is
completed, if it is shown that there
has been negligence or it is shown
that there is a case for a court of
inquiry to be appointed, we wil] cer-
tainly do so. But that depends on
the findings, of the inquiry.

SHRI KALYAN ROY: Why don’t
you do it now?

SHRI RAVINDRA VARMA: Not
now.

THE PUBLIC SECTOR IRON AND

STEEL COMPANIES (RESTRUC.

TURING) AND MISCELLANEOUS
PROVISIONS BILL, 1978—Contd.

SHRI VIREN J. SHAH (Gujarat):
Mr. Vice-Chairman, Sir, I was very
happy to hear the Member from the
Opposition, showing his great concern
about the policies of the Janata Party,
and T am very happy that we have
such alert Members who draw atten-
tion to this whenever they feel that
we have deviated from our policies.
But may I say that thig was a mis-
placed concern? The hon. Member
from the Opposition, when he spoke,
said that this particular Bill was con-
trary to the election manifesto and
the economic policy and the statement
made by the hon. Minister only two
days back. Why did he think it was
contrary? This ig because he thought
that instead of decentralisation, which
is the policy of this party, thig Bill
was leading towards centralisation. I
think that this particular conclusion
is based on misapprehension. If one
looks at the present position of the
various organisations under the SAIL
or the Ministry, one would find that
today there are a large number of
companies, though not directly +elat-
ed to steel-making, undey the SATL.
And that leads to much greater
centralisation. The purpose of this
Bill, as it was mentioned, was
to so re-structure that there
is  decentralisation in a concrete
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alone woulg be under the SAIL, and
the subsidiary companies which in-
clude a construction company, ve-
fractory manufacturers, etc. will gll
now be independently reporting to the
Muaistry—which they are doing also;
but instead of going through the SAIL
they will be directly reporting to
them. And to that extent one stage
is removed. To that extent, it

3 P.M.is decentralisation of powe, and
decentralisation of authority and
delegation of power. I commend this.
I appreciate it. This was done with a
view to bringing about effective funec-
tioning ang operational efficiency
based gn a unified direction and link-
ing the product groups. I would like
to caution the hon. Minister on one
or two points. It was mentioned very
rightly that in the iaternationg] situa-
tion today, India is producing very
little steel. Even Korea is going to
overtake us. China produces much
more. Japan produces ten times more.
Iran would be overtaking us. All these
countrieg except Japan came into steel
productton very recently. When we
bring gbout this change. I am sure
the hon. Minister woulg take care to
see that the selection of persons at the
top level is made in such a way that
you defenitely get the most effective
results, you achieve your objectives
and do not get into difficulties by
having people who are not i'a a posi-
tion to take right decisiong and ac-
tions. Secondly, I would like to draw
his attention to another problem. I
am not particularly suggesting that
it is so in his Ministry. But it is the
general experience that even in the
case of autonomoug corporations there
is a tendency to direct them from the
Secretariat i Delhi. I believe that
the hon. Minister woulg keep it in
ming to see that decision.making is
left at the Board level gnd the auto-
nomous corporations are allowed to
function as autoncmous corporations.
I was very glad to hear from Wim that
delays lead to increage in costg and
that our Government does not believe
in gelays. I am sure he will see that

the delays are avoided anq the resul:cs

are obtained.
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Lastly, I want to caution him that
he should see that i the process of
having one integral company, the indi-
vidual plant efficiency and competitive
aspect amongst the plants may not be
lost sight of. This is very essential to
avoid inefficiency and any kind of
complacency because the total com-
pany would be showing the results
‘now insteaqg of dividua] companies
ang individual planta. This is an-
other area where his attention is
called for.

I would make a few suggestions.
Whep this Bill becomes Act and the
different corporationg gre either mer-
ged directly atg an integral company
or report directly to the Government,
some of them, particularly those which
are today subsidiary companies whe-
ther it is a refractory company or a
designs company or a 'mine, should
provide expertise and guidance to
other producers also in the’ couatiry
and not merely to those whicy are
governed by SAIL. It may be Mysore
Iron and Steel Works or any other
company either in the small gr me-
dium or large sector. Suitable ex-
pertise and guidaiice shoulq be pro-
vided to them also so that their own
standards are raised. This is a national
service that this corporation znd
other corporations coming under
this Bil} could do. This aspect
must be kept in mind. We should
not have a narrow view or
vision. I woulg also draw the atten-
tion of the hon. Minister to the fact
that his expert grganisation, the SAIL
International, needs a Iot of toning up.
In the international market, parti-
cularly for selling, vou have to be
competitive not only in price and aua-
lity, but "1 your resbonse time and in
vour service before and after sale.
Anq T dor’t think one can sav with
great confidence that it is so with the
various ocovernmental orgaaisations
whieh ar~ engaged in exnort todav.
T think i+ is true of QAIL Tnternational
alsa. Thow will have to take oguicker
hisinese-like Aocisions. And. Sir, thera
e ~len an interesting comment that
T hava heard and T think the hon.
Minister might enlichten us. Very
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often for a very little service or, in
fact, for ng service rendered by SAIL,
whenever any steel is exported, be-
cause of canalisation, without doing 3
.peany’s worth of work or contributing
-to that, they, charge a commission, may
be of 2 per cent or more which is in
no way commensurate with the ser-
vices rendered. The only result is that
it adds to the price of the product
which is to be exported. I think when
they do the reorganization, they would
also look into this Sir, the hon. Min-
ister has told us in great details to
the extent it was necessary as to why
this Bill is brought not a day too soon
and why this Bill ig essetial in the
interest of advancing the progress of
the steel industry i, the country which
is largél; in the public sector. And
I am glad that the Indiaa Iron and
Steel Company’s shares also are
brought under the SAIy, directly so
that it zlso becomes g part of the
<composite, integral SAIL Company. I
am pnot too sure today hether one
can say with great confidence that the
Tadian Iron and Steel Company is
managed in the best ang most effi-
cient manner. I think that requires to
be looked into.
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With these words, Sir, I support and
xoogmmend this Bill to the House.

SHRI KALYAN ROY: Sir, the hoa.
Minister while introducing the Bill
said that he does not want tg be a
drain inspector. But, Sir, the tragedy
is that if the rats get into the drain,
then one has to be g drain inspector
and there is no other alternative.

Sir, T do not know whp has given
the name, ‘the restructuring of the
Public Sector Iron ang Steel Com-
panies’ but he must hayve had a sense
of humour, rather 5 funny kind of
humour. It is far from truth. Tt is
not restructuring nor is it reconstruc-
tion. It is a plain and simple demo-
lition and destruction of one of the
finest public sector units, the hard

+core of the steel plants which floursh-
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ed in the face of sucp stiff ang deter-
mined oppositica from the private
lobby headeq by Mr. Tata. It floursh-
ed ang that is why it has to be now
curtailled. They failed to break it from
outside. So, they got their own man
mside and not ap ordinary man who
15 ow heading the whole Ministry.
Sir, one can say many things about
the 'many-sided spleadouy of Shri
Patnaik but gne cannot even in the
wildest dreams doubt or accuse him
of disloyalty to the private sector. He
is firmly wedded to private sector. As
one hon. Member of Lok Sabha said
m the debate over the restructuring,
he is the votary and ghe of the bene-
ficiaries because, was he not one of
the biggest iron ore mine-owners and
has he also not been trading ian the
steel shares? He is allergic to the
public sector ang now, as a Minister,
he pas turned on the public gector
with a vengeance. But he is clever.
There is 3 method in his madnesg and
he wants to g¢ slow, step by step.
The first aim of the Bill which he has
not disclosed candidly is to split the
co-ordination which was being done
by the SAIL, a sort of sorting body.
While you have plantg like the Durga-
pur plant, the Rourkely plant, the
Bhilai plant and the Bokarg plant,
you coulq sit anq make broad formu-
lations ang policies as we are having
in the Coal. India. The Coal India is
the holding podv. There you have the
WCCL. Then you have the ECCL and
then the BCCL. You phave the same
set-up. They come and discuss and
sort out the problems. That is how
the coal production hag gone up from
70 million tonnes whep it was taken
over to 102 million tonnes last vear.
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But that is exactly what Mr. Biju
Patnaik is unhapoy about, namely,
that co-ordinating body has been

knockeg out, and he wants to bring
some of the vital units under h's
solid prip. That is the whole inten-
tion of the Bill. Let ug not be wishy
washv about it. And, thea after this
co-ordinating thing is knocked out,
comes the second step. The step is
why do not we have a joint sector
because gpfter this co-ordination 18
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gone, the performing units will not be
as good as they were in the past, be-
cause your book is full of praise, be-
_cause after all we have been able to
produce nearly 6 or 8 million tonnes of
saleable steel. So, when we start
losing, then will come the theory, why
vot allow the Tatas to expand g little
more, why not have the Birlas, why
not have the Singhanias? They are
doing some fine jobs. And in the
third stage we will hand them over to
the tycoons. These are the three big
steps, (Interruptions) 1 do not make
profit out of the Mukunds.

SHRI PILOO MODY (Gujarat): He
only makes profit out of words.

SHRI KALYAN ROY: Thesg three
steps are the basic aim of the present
Steel Minister. So, Sir, the Bill is
rather mischievous, diabolical and
sinister and that is why I oppose it
with all the power I have at my com-
mand. We are not under-estimating
his ability for ruthlessness because the
first firing after the Janata Govern-
ment came to power was in the Raja-
hara mines. He cap be ruthless. Ele-
ven workers were shot dead there,
just after this Government came to
power in April or May of 1977. The
next firing took place in Bokaro. And,
this month, on the 5th, according to
official news, tetn workers have been
shot dead in Bailadila. But what is
stated unofficially, including by the
leading members of the Janata Party
in the Bhopal Assembly, is that the
death figure might have already
reacheg 100. So, Sir, who are the
people who are being killed? They
are the poor Harijans and Adivasis.
So, Sir, what was the idea? Why did
I say that the aim is to scuttle the
public sector? The aim is, as has been
stated, the whole thing will wither
away. That is exactly the word, 1
remember, Mr. Patnaik mentioned. He
is doing it with the intention that it
withers away. What was the idea
when it was set up? The Fact Sheet,
which waes vroduced by the Govern-
ment of India, stated
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SHRI PILOO MODY; According to
the good Government of India. ,

SHRI KALYAN ROY: 1 do not say
that jt was good. Some of the things
that you were doing when you were ,
not in the Rajya Sabha or Lok Sabha
were good also.

What was the agim when the SAIL
was set up? It was stated in the
Rajya Sabha gn December 6, 1974, that
the SAIL has been set up with the
following main objectives:

(1) To plan, promote and organise
ap integrateg and efficient develop-
ment of the iron ang steel and gsso-
ciated industries in accordance with
the national economic policies and
objectives laid down by the Gov-
ernment from time to time.

(2) To co-ordinate the activities of
subsidiaries and to determine the
economic and fivancial objectives
and targets and {o review, control,
guide and direct the performance
with 5 view to securing optimum
utilisation of all resources placed at
their disposal.

(3) To act as an entrepréeneur on
behalf of the State, and

(4) To formulate gng recommend
to the Government a national policy
for the development of jron and
steel.

These were the aims for which the
SAIL, was set up. Now, Mr. Biju
Patnaik in his very brief speech stated
in a sweeping manner, what can 1 do,
it hag become too flabby, so I want to
streamline. He has mentioned the
word ‘streaenline’ ten times in  his
five minutes speech. If you want to
get rid of the flabbiness, is  that
the way to do it? You can do
it by reducing the overhead costs
by reducing the number of officers, by
reducing the amount of salary which
is paid to the officers. That is the
way to reduce the overhead costs...
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SHRI BILJU PATNAIK: You have
at last come to the point,

SHRI KALYAN ROY: I am saying
that we support you to reduce the
flabbiness but your entire intention is
to increase the flabbiness unless it
becomes so big that only the Tatas
can bear it, and nobody else. That is
the whole problem . . .

SHRI BIJU PATNAIK; Or Mr.
Biju Patnaik.

SHRI KALYAN ROY: He stated..

SHRI BIJU PATNAIK: His whole
argument hag got caught.

SHRI KALYAN ROY: . also in
his speech in the other House that
stee] production is very little and we
do not stand anywhere on the steel
map of the world. That is true. And
that is why, the Study Group which
was set up by the Ministry pointed
out what should be the policy regard-
ing steel and the first policy was, as
reported in the report for 1977-78,
that expeditious completion and ex-
pansion, construction work of conti-
nued schemes, build-up of production
in the steel plants to attain maximum
capacity utilisation, and then :nuch
greater emphasis on research and
development effort. This is on page
19, giving what should be the task of
the Stee]l Authority. Then it goes on
to say on page 37. “The detaileq pro-
ject reports for setting up of the new
steel plants, one at Visakhapatnam
and another at Vijaynagar have been
received and are under consideration
at present.” So, a huge task is there.
The task is to renovate, o expand, to
diversify, to modernise and then to
set up new steel plant. This is what
Mr. Biju Patnaik says in the report.
And what he says in the other House,
I quote: ‘“The expansion of the steel
plants is finished.” I would like to
know which face of Mr, Biju Patnaik
is true—what he stated in the Lok
Sabhs that our expansion is finished,
ar . . .
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SHRI BIJU PATNAIK: Don’t get
out of context.

SHRI KALYAN ROY;. .or what
he stated in the report for 1977-78.

THE VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA): Mr.
Kalyan Roy, you have already takea
10 minutes on your introduction.

SHRI BIJU PATNAK:
no points.

There are

SHRI KALYAN ROY: I do not have
a point to finish the public sector.
That is true. You are quite right
here.

So, Sir, I am opposing the Bill. Now
I have to give certain facts about the
way the Steel Ministry is handling
things. Sir, I would say about IISCO.
Here is a letter of Mr. Chandrajit
Yadav which was referred in both the
Houses and Mr. Morarji Desai said also
the other day: I will prove to the hilt
how the management are responsibie
for sickness. That ig quite correct.
The man who made the IISCO sick
is no other than Mr. N, R. Dutt. You
know very well. I am coming to
that. And in this House, as Mr.
Chandrajit Yadav ultimately stated
and in the letter also of 5th July, 1975
he stated that serviceg of Mr. N. R.
Dutt as Adviser to IISCO were termi-
nated in July, 1974. Now, he has been
asked to vacate the Company’s quar-
ter at Burnpore. Further, he stated:
“I have already issued instructions
that Shri Dutt be asked to vacate
Company’s bungalow.” He is res-
ponsible for the sickness of IISCO
and only two months back, Mr. N. R.
Dutt who was retired compulsorily
has been brought as a Director of
IISCO by no other person than Shri
Biju Patnaik. I have talked about it .
in Durgapur, in Burnpore ang in
Delhi. They say: Please don't ask us;
it is the choice of Shri Biju Patnaik.
The man is retired: he has been al-
ready guilty; he purchased land in
the name of IISCO and case is going
on against him and also Mr. Chatter-
jee and thig man is brought as Spe-

«
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cial Adviser to IISCO. Do you expect
IISCO tp flourish or to go down? 1
do not want to go into the details of
IISCO. But you will be surprised to
know that the entire purchase, the
major purchase, of iron ore for IISCO
is coming from S. Lal and Company,
a Birla group of concern and Rungta
Concerns, another Birlg group of con-
cern. Sir, you would also like to
know that the entire Burnpur and
Kulti is dominated today by thirty-
six contractors; thirty-six contractors
are dominating Burnpur and Kulti.
In 1973-74, these thirty-six contrac-
tors employing less than 5,000 work-
ers were paid one crore and fifty
lakhs rupees according to a statement
made in this House on 22nd Novem-
ber, 1974. Mr. Biju Patnaik has
stated on 29th July, 1977, that these
thirty-six contractors employing 5,000
people have been paid in Burnpur
alone, two crore and forty lakhs
rupees and in Kulti, Rs. 52 lakhs. So,
Sir, the entire atmosphere is an at-
mosphere of corruption. I expected
that when he thinks of restructuring,
he will consolidate the SAIL in order
to have an integrated policy towards
the steel plants, towards the iron ore
mines, towards the manganese mines
towards the dolamite mines, towards
the lime stone mines ang so on so
that the steel production goesz up,
the human resources are properly
mobilised and the profitability goes
up.

He ig talking of the National Mine-
ral Development Corporation which
is supposed to look after the question
of iron gre raising. But what about
the Iron Ore Board? He has stated
in the Consultative Committee that
the Iron Ore Board is looking after
the production ang making prepara-
tions for the iron ore industry. Now,
he is saying here that the National
Minera] Development Corporation is
going to look after this. Which 18
true? He neither believes in the
National Mineral Development Corpo-
ration nor in the public sector steel
industry. He is giving contradictory
speeches in different places. There-
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fore, Sir, in view of this, I would say
that the restructuring wil] spell doom
and disaster to the entire steel indus-
try and, particularly, to the iron are
industry.

Sir, you are aware that Mr. Biju
Patnaik is threatening that one hund-
red thousand iron ore workers are
going to be retrenched in the course
of six months. About 3,000 have al-
ready been retrencheq in Bailadila.
Another 7,000 are waiting to be ret-
renched. The atmosphere is tense.
May I ask Mr. Biju Patnaik one thing
with all humility? You have built
up -a huge infrastructure in Bailadila.
You have spent crores of rupees. You
are sacking the skilled workmen one
after another, who are mainly coming
from Bolangir in Orissa. May I ask:
what is the point in spending crores
of rupees in Donimalai? You have
stated in your report that you are
spending crores of rupees in Doni-
malai and Kiriburu. On the one
hand, you are sacking, retrenching
and laying off iron ore workers and
burning their huts and, on the other
hand, you are recruiting people in
the iron ore projects in Donimalai
and Kudremukh. I would 1like to
know: what is the policy? Where is
the integrated policy? Sir, I am sorry
to say that the iron ore situation is
very grave. Things have reached a
boiling point. I would like to make
a solemn declaration in this House
that we will not allow a single work-
er to be retrenched; does not matter
how many workerg you shoot down,
how many huts you burn. You did
not even care to go to Bailadila and
gee what had happened there. I had
to rush. You did not care to go to
Bailadila to see how many peOple
have been shot down and how many
huts have been razed to the ground.
This is the way you show sympathy
with the workmen. You talk about
Indira Gandhi’s repression. There is
no doubt that Indira Gandhi repres-
sed people; she shot down people.
We have never forgotton what had
happened in Bangalore and the case
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of Rajan in Kerala. May I ask Mr.
Biju Patnaik: are you aware that the
Secretary of our Union, Shri Indrajit
Singh, has been arrested? He has cne
son and one daughter. Hig wife was
dragged out of the house. He is a big
hefty fellow. He was arrested in
Visakhapatnam. His wife was drag-
ged out of her quarters. The child-
ren were crying ‘Don’t take away our
mother’. The police assaulted her.
She is a hefty Punjabi girl and rhe
is rotting in jail. There is nobody
1o look after her son and daughter.
Is that the way you are replying to
Indira Gandhi? You talk of repres-
sion, you talk of sufferings, of at-
rocities, Mr. Piloo Mody.

SHRI VIREN J. SHAH: What sub-
ject are you talking about?

SHRI KALYAN ROY: I am talking
about iron ore. I am talking about
exploitation and sacking in the iron
ore sector which Mr. Shah will never
understand with the hidden property
he has elsewhere. He will never
understand that. So, Sir, I say that
you do not have the steel policy also.
Your policy is to hand it over to the
tycoons. You have no iron ore policy
because you are retrenching people
in order to boost up production in
the private sector. In the iron ore
sector you have got practically four
big houses—the Birlas, the Rungtas,
the B. G. Patnaiks and the Misrilal
Jains. These four people control
nearly 70 per cent of the iron ore
production in the private sector. You
want to curtai] production of iron ore
in the public sector in order tq force
Durgapur, Bhillai, Bokharo and
Rourkelg to go to private sector to
buy iron ore, to force the Japanese to
curtail their offftake from the public
sector and to switch over f{o the pri-
vate sector. This is your intention.

SHRI BIJU PATNAIK: Very clever.

THE VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA): You
are to wind up now.
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SHRI KALYAN ROY: I am wind-
ing up. With these words, thank you
very much for the help . . .

SHRI PILOO MODY: He has gone
short of invectives.

SHRI KALYAN ROY: I am thank-
ful to you for asking me to wind up.
I am not supporting you

THE VICE-CHAIRMAN (SHRERI
U. K. LAKSHMANA GOWDA): You
say something on the restructuring of
the NMDC and wind up.

SHRI KALYAN ROY: Thank you,
Sir.

SHRI PILOO MODY: He was go-
ing to sit down and you have again
prompted him.

THE VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA): You
had started with the NMDC and end-
ed up with something else.

SHRI KALYAN ROY: I have point-
ed out about the sad situation in the
NMDC.

SHRI PILOO MODY: What paper
are you quoting from?

SHRI KALYAN ROY: I am not
quoting from any paper. I am quot-
ing from the memorandum which was
sent to the Stee] Minister, which has
not been replied to by him. 1 have to
put it before the House. So, Sir. 1
have said that the situation in the
NMDC is grim not because of what
he is trying to make out. The
Japanese have cut down their offtake
by two million tonnes. The whole
background is that the Minister is
creating an artificial crises in Public
Sector mines. In this connection, I
would like to mention one more
point. Take the case of the Babuba-
than project. It is one of the finest
projects. It has a huge deposit of
iron ore. Now it ig being scut-
tled. I am saving it Probab-
ly, Mr. Biju Patnaik is disturbed
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panies? We want to have these doubts
cleared.
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Doubts were expressed in the Lok
Sabha about the future prospectg of
sleel projects like the Salem Steel,
Steel projects in Visakhapatnam and
in Vijayanagar....

SHRI KALYAN ROY: They are
abandoned. They are finished,.

SHRI V. V. SWAMINATHAN: The
Minister said in the other House that
that was not possible pecause of the
policy of the Government as there was
nn money at all.

SHRI KALYAN ROY: He said very
categorically that they are finished.
Everything is finished.

THE VICE.CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA). Please
wait for his reply.

SHRI V. V., SWAMINATHAN: The
Minister also said in the other House
that once in five years a single plant,
half plant or even a quarter plant can
come, So, we want assurance from the
Minister whether there is any prospect
for bringing about a new steel indus-
try like the Salem Steel, the Vijaya-
nagar Steel and the Visakhapatnam
Steel. According to the original pro-
gramme the Salem Steel industry has
to start production before 1980. But
in the face of the fear expressed by
hon’hle Minister in the Lok Sabha
we have also started doubting we want
an assurance from the Minister whe-
ther it woulg be fructified jn the pre-
sent circumstances.

The Salem Steel Co. which was one
of the subsidiaries in SAIL js sought
to be taken out and dissolved and
brought under the control of the Integ-
ral Co. The aim of SAIL itself is
very clearly stated at the very jncep-
tion that it is going to produce more
and also bring about integration of
many other steel productions ang also
iron ores and other connected ores.
If so, there is no necessity to bring
about another Bill under the name of
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Integral Company saying that we want
tc have better management and more
efficient administration. Unlesg there
is proof to say that the SAIL or sub-
sidiaries under the control of the SAIL
are jnefficient or gre not managed in a
better manner, there is no justifica-
tion to bring a Bill to destroy the
SAIL, a great monument that was
brought about by the late Steel Minis-
ter, Mr. Mohan Kumaramangalam.
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SHRI SYED SHAHEDULLAH
(West Bengal): Mr. Vice-Chairman,
Sir, so far as the stateq objectives of
this Bill are concerned, one can hard-
ly find an objection to the main fea-
tures of it, but the trouble arises when
one comes to reflect on the implemen-
tation part thereof. We have had sad
experience in the past.

There were all sorts of schemes
coming up from the Ministry. For
instance, one of the previous Ministers
had the scheme of one thousand mini-
steel plants. What happened to that?
Neither implementation nor the scheme
was based on reality. There was a
largely shrinking market and how
could they see that these thousand
mini.steel plants find market for their
production? So, this sort of thing
happened. Now we also had the ex-
perience in the recent past of a
washery which wag giving profit to its
management—a  steel plant—being
transferred to Bharat Coke under the
Ministry of Energy and I am told that
it is now running at a loss. Thig sort
of things just cause apprehension.

Now my first apprehension arises
because this Bill has not been favour.
ed with the opportunity of receiving
opiniong of those who are mainly con-
cerned, I mean the workers, the re-
presentative of trade uniong angq other
concerned—and might be specialists
from out side. This Bill has emerged
out of the four walls of the Ministry
and, naturally, the bureaucracy has a
long tradition of putting their strong
imprint on whatever emerges out of
the Ministry. Therefore, I apprehend
that the bureaucracy will further be
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strengthened gnd entrenched in the
administration that is contemplated.
Now, there was hardly any decentrali-
zation. Centralisation is hardly rele-
vant in this matter for as I said there
was hardly any decentralization. There
wag parallel centralization, one can
say. There were so many companies
with parallel centralization, parallel
lines of bureaucracy within the Admi-
nistration like a Secretary, Deputy
Secretary, Under Secretary and there
were, similarly, highly paid officials
within the plants and outside. Also
several boards were working parallel,

crealing only delay and losses. But
what doeg he do with them? If he is
going to trim the organisation, then

would he dismiss thig unuseable and
unuseful junk in the top? It is a top-

heavy administration everywhere.
So, ultimately what I apprehend is
that when it comes to trimming the
organization, in the name of trimming
or streamlining the axe will fall on
the lower rungs and only workers will
find themselves unemployed. That is
what might happen. The bureaucracy
will see to it. They have a method of
proliferating themselves, finding ex-
cuses for increasing the strength of
officials and their salaries but, at-the
same time, doing al]l this with ease.

It is unfortunate that in this country
patriotism is conceded to industria-
lists and highly.paid officials put pat-
riotism is not conceded to the workers
or the general public. They are
always thinking as if the workers are
robbing somebody. When the workers
protest for their legitimate dues, it is
alwayg thought that they are raising a
hue and cry without any reason. Any-
way, these apprehensions arise in my
mind. I have already said that the
Minister had himself initiated certain
measures and we felt very much en-
thused when he constituted consulta-
tive study groups for all these things,
for instance, for expansion of steel,
marketing and price, welfare, workers’
participation in the management of
industry, and all that. He had consti-
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tuted six such groups. Now I am told
that all these consultative study groups
consisting of trade union representa-
tiveg and others have submitted unani-
mous reports. Before bringing this
Bill, the trade union representatives
end others who have to achieve the
production targets might have been
consulted, discussions might have been
held with them. I do not know why
their co-operation was not solicited or
encouraged. The Bill has come out of
the four walls of the office. I do not
rean to say that the Minister has no
initiative, but, as I have said, the
bureaucrats have their own way of
looking after their own interests. Ins-
tead of bureaucratisation decreasing, 1
apprehend further bureaucratisation.
All this taken together will mean top
heavy administration charges. I have
slready said much on this. So I do
not want to repeat.

Now I come to another apprehen-
sion. There is a talk of transfer of
units to Delhi from Calcutta, the ex-
port and import organisationg and
manufacturing units. There js no rea-
son, why they should be transferred
to Delhi., Do we not find the multi-
nationals working from one place in
several countries. It is not necessary
that all the organisationg should be put
under one umbrella in Delhi. T have
also heard that one organisation which
was in Ranchi earlier but was taken
to Delhi is now proposed to be trans-
ferred to Delhi again. Do you think
of the workers’ interests? Do you take
into consideration the interests of the
workers as well when transferring
them from one place to another?

. ‘g witear fag 91, 7@ gA
T g,

sgt @ &, Stet S & ad fafreew #v
21T 9 AT & HIT IqH! AAHL BF
fear star & o

Anyway, in this manner, the whole
businesg of transfers, the top bureau.
cracy may get beyond you. Sometimes
it doeg happen that whatever the
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things get beyond him by the actions
of the bureaucracy.
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They somehow manage to get their
suggestions accepted and get things
done in a manner which is not in the
interestg of the workers or production.
Coming to the question of expansion
of jndustry and marketing, I had an
occasion recently to present a paper
in the CSIR management seminar, re-
garding development ang utilisation of
technology in the rural areas in the
villages. In preparing that paper 1
had to go to certain areas just to en-
quire where the difficulties were. I
found that certainly little things were
creating difficulties. For instance, the
steel plants could not supply less than
50 tons in one deal. T can understand
that. But it only calls for another or-
ganisation, small local organisation, so
that small quantities could be given to
the local cottage industries ang small
industrieg and they could flourish.
What happens? They want 50 ton
wallas. But these 50 ton wallas—I
mean those who buy 50 tons or more
in the deal—sell at high black market
price, and the consumers will have to
pay for all this ultimately and the
small industries cannot flourish. I
found in another place that there was
a scope for a foundry. If a foundry
were there, more iroy could be utilis-
ed. A foundry coulg develop and feed
small industries. How has all this to
be done? Has this to be done by the
Centre or by the State? At least the
tnitiative should come from the Centre
and those concerned with steel pro-
duction so that these things could be
done.

I would request the Hon. Minister
fo firstly consult the concerned wor-
kers engaged in production and mar-
keting. He dig set an example in the
case of study groups. Why the com-
mendable example he has set been
followed in the case of this
bill? Should he not have follow-
ed it in this case glso? I would
appeal to him to have a Con-
sultative Committee for such measures
in working out his future programme.
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I cannot suggest it now that the Bill
has been passed in the Lok Sabha.
How can I do it? Anyway, I would
suggest to him that this should be
done.
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Sir, I want do add a few words on
personal note. Shri Kalyan Roy’s
fpeech attracted my attention. He
was uttering certain things about rep.
ressiong and tragedies. My mind was
moved. When a mind is moved, it
recalls certain things. 1 come from
the district of Burdwan which was
the target of Mrs. Indira Gandhi.

q43q H@g FA# wag T 4r
A TIT &1 Fag foel

But how? Shri Shiv Shankar Chou-
dnri, Secretary of the last District
Congress Committee before the Inde-
pendence, wag shot dead in a street of
Burdwan. He was my friend. He was
too old. Was he going to shoot any-
body? One of the Congressmen, a
supporter of Shrimaty Indira Gandhi,
told me that the man who killed him
could have killed Jesus Christ. Even
he, a Congressman, could not tolerate
that. The British Government had
tried to kill him in Dum Dum jail and
cther places, bul could not. Every-
body knows it. Old Congressmen here
know it. Such an episode—the British
Government’s brutal assault on him in
Dumdum jail—has found its place also
in a reputed Bengali literary produc-
tion which has got some award or so
from the Government. Anyway I am
nol going into all these details. But
since a comparison with Indirg Gandhi
was made, I naturally had to react in
this manner. I know at least the
situation has not come tg that extent
that the last Secretary of the District
Congress Committee before indepen-
dence could be killed on the streets.
And he was killed before the Emer-
gency came, let me reming you. It
wag not during the Emergency. Emer-
gency started in Bengal seven or eight
years ago. Anhyway because my sen-
timents were aroused, I had to utter
this. At the same time, I will say that
when he has said things like this, one-
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has to reflect, the present administra-
tion has to reflect, whether they are
.aiso heading towards the same position
ag that of the previous administration.
They have to reflect, from the facts
supplied by him and others and also
by our representativeg in the Lok
Sabha and here and by the news-
papers, whether they are proceeding
in the same way. So, Sir, I conclude
with this request to the Minister that
whatever be the position, there should
be no unemployment and if he has to
use the axe, let him use it at the top
and not at the bottom.

A

SHRI SURENDRA MOHANTY
(Orissa);: Mr. Vice-Chairman, Sir,
listening to some of the speeches of
the preceding speakers, particularly of
Mr. Kalyan Roy, I was wondering how
words could be pulverised and mean-
ings distorted to suit one’s own preju-
diceg and predilections. Sir, according
to Mr. Roy, the Bill is not meant to
restructure the SAIL but to demolish
it. I would request him in all humi-
lity to re.examine the Bil] afresh and
tell the House exactly how, in what
aspects, this Bill is going to demolish
the SAIL. Rather my grievance is
that it ig going to strengthen the SAIL
all the more by making it a coterie
from where all the outside elements
will be eschewed. It will consist of
only the Chairman and the Genex_‘al
Managerg of the operating companiles
and thus, in fact, become a close

<coterie.

Sir, the gAly, had so long been a
hoiding company. It had all the autho-
rity without any responsibility. Now,
this Bill seeks to make it not only a
holding company but also an operating
company. In that context, Sir, I really
fail to understand how the SAIL is
going to be demolished, how it is going
to be destroyed. Sir, one may be
carried away by one’s own emotions.
This ig only human. But one should
not bring in extraneous matters to
perhaps settle personal scores; one
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should not cite arguments to suit one’s
own prejudices. May [ ask him in all
humility, Sir, how shooting by the
police comeg under the responsibility
of the Steel Ministry? If there had
been shooting in Bailadilla, of course,
it was unfortunate. But it was not
under the orders of the Steel
Ministry that the workers were short.
Wherever the blood of any

4 p.Mm worker gpills, naturally our
sympathies are with the wor-

ker. I can assure my honourable
friend that I am also a man who is
in the field of the working class. And
we have no sympathy with the police
wherever police excesses are com-
mitted, But in this particular inst-
ance, if anywhere any unfortunate
firing has taken place, be it in an
iron ore project or elsewhere, how
is it relevant, how is it germane to
the Bill which is under consideration?
Rather, as I said, this Bill is yet
another testimony to the dynamism
and vision of the Steel Minister be-
cause he wants to integrate all the
various operating companies into one )
coordinated operating integral com-
pany which would help him in aug-
menting not only production of steel
but also, T hope, in reducing the price
of steel. If we look at the picture of
steel production in this country, it is
really a dismal picture. Production is
going up. In Rourkela the utilisation
of the installed capacity of the steel
plant is 96 per cent today. Produc-
tion is going up. But the cost of steel
is also mounting. Recently the Gene-
ral Manager is on record to have
stated that he cannot bring down the
price on account of the rising cost of
wages. Here I wish to enter my
caveat. The General Manager should
also tell us by how much the enter-
tainment expenses are going up, by
how much the fringe benefits of the
top officers are going up. The real
challenge to the Steel Minister would
be, the real test of this Bill would be,
whether the cost is also going to come
down in the future years or not. I
visitedq China in 1956. At that time
China had a small iron plant in
Wishan which could not then be
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compared even to our Burnpur steel
plant. If today in China the produc-
tion of steel could have reached fan-
tastic heights, if South Korea is
going to overstep us, if Iran could
overstep us, what prevents us from
producing more steel? Why are we
putting constraints on production of
more steel? Why should the Steel
Minister say that he does not see
even a quarter of a steel plant in
the future years? This ig really a
matter which requires much objec-
tive thinking. I do not believe that
there is no demand for steel in this
country. If there is a slump in de-
mand, it is only because of the in-
creasing price of steel for which now
the SAIL is going to be the chhatra-
pati of the steel industry in this
country, It is going to hold all these
companies under its umbrella. Now,
the Steel Ministry is answerable to
this House, When is the Steel Minis-
try going to bring down the cost of
steel? I do not contribute to the
theory that the increasing cost of
wages has resulteq in the increasing
cost of steel. On the other hand, the
top heavy administration, the fringe
benefits, the entertainment allowances,
the fabulous scale of entertainment
that is meted out to visiting digni-
taries

SHRI KALYAN ROY: And the
contractors.

SHRI SURENDRA MOHANTY: ...
for puilding up image, it is on ac-
count of these things that the price
of steel is going up. I humbly re-
quest the honourable Minister of
Steel to put his foot down on the
SAIL to see that not only produc-
tion increases, not only utilisation is
100 per cent, but the cost of steel,
saleable steel, goes down.

There is another matter to which
I would like to make a reference. It
is my own misgiving. It is about
MECON. MECON has done many
wonderful jobs. But now MECON
has no job. It is now being trans-
ferred to SAIL . .
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SHRI BIJU PATNAIK: It is not
being transferred.

SHRI SURENDRA MOHANTY: 1
mean, it is going to be further
strengthened. When MECON has no
work, when the Bhilai plant is com-
plete, when the Bokaro plant is com-

plete, when no other steel mills are -~

coming in this country, what does
this MECON do? Why is it going to -
be extended? I quite agree with him
that it must be helped. The MECON
must be helpeg for expanding its acti-
vities outside the country. But help-
ing is one thing and sustaining is
quite another thing. If it is thought,
if it is contemplated that the MECON
will be sustained without any work,
then 1 would suggest that the
MECON should be asked to fend for
itself, or else to face the mnatural
consequences.

Similarly, the Hindustan Steel
Construction Limited has no work

now, and the idea is perhaps to see :

that the Hindustan Steel Construction
also similarly spreads out so that it
can find some work for itself in the
foreign countries. The intention is
good. But if the Hindustan Steel Cor-
poration is going to sustain itself
without any work, at the cost of the
tax-payers of the country and the
consumers, then certainly it will be
a matter for reconsideration.

About the NMDC Shri Kalyan Roy
and some other speakers have said
that it is being truncated to buy iron
oreg from the private sector, from
the Tatas which will ultimately de-
molish the NMDC. I am afraig that
the ghost of private sector is haunt-
ing the minds of the hon. friends.
What the NMDC has still to achieve
is to keep some of the captive mines
for operating plants and to utilise the -
remaining mines for manufacturing
pellets so that they may be exported. -
We have got fines in Bailadilla in
Noamundi and in so many other pla-
ces in Orissa also. Instead of treating
them as junk, if these could be con-
verted into pellets and exported to
foraign countries, this will not only
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without any work could also be uti-
lised in the process.
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Having said all that, I would not
have made this reference unless the
Minister himself had not referred to
it on the floor of the other House. A
very serious situation has emerged.
When all these operating companies
will come under one umbrella, the
SAIL, doubts gnd misgivings will
arise about song of the soil and their
future in the varioug steel mills lo-
cated in the respective States, The
hon. Minister has referred to the fact
that while about 700 technocrats
were transferred from Bokaro to
Bhilai, in his own words, there was
a mini war in Bhilai because they
wanted Chhatisgaris to be employed
there, and ultimately the Govern-
ment succumbed to it. The Govern-
ment yielded to that pressure, Na-
turally, the Government has to Field
because in a democracy the Govern-
ment has to respect the aspirations
of the people.

I am coming from Orissa. I know
what is happening in Rourkela. To-
day, for the information of the hon.
Minister I can say that the annual
intake of engineerg in Rourkela steel
plant is only 2 per cent. The intake
of Doctors is dwindling and dwind-
ling till it comes to zero per ~ cent.
When the Rourkela steel plant was
started and when the recruitment
was made through the local employ-
nent exchanges, the local Doctors
:ould get employment in the Rour-
tela steel plant. But, now, after they
have come under the SAIL, its em-
dloyment potential is wide open and
rersong with MD qualifications are
ipplying from outside for posts re-
uiring lesser Degree and they are
tetting employment and the employ-
nent opportunities of the sons of the
oi] are shrinking and shrinking.
‘herefore, my humble submission to
1e honourable Minister would be
) see that thig distortion ig corrected.
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The SAIL will have a Chairman and
Directors of the operating companies
and two or three units like the Kiri-
buru Iron Ore Mines and the Megha-
hatubury Iron Ore Project. My
pomnt is that when it js going to
be converted into a claose coterie and
all the outside elements are going to
be eliminated, my theory is that it 18
going to be over-centraliseq instead
of being decentralised. It is going to
be over-centralised. Over-centralisa-
{icn also hag some of its merits be-
cause it can give some purpose, some

direction and it can lead to the
assumption of more responsibilities
and authority and it can  discharge

those responsibilities more meaning-
fully. But, if the coterie operates in a
different way and if it leads only to
bureaucratisation and if it bites more
than what it can swallow, then, Sir,
its consequences will be disastrous.

Lastly, Sir, while welcoming this
Bill, which is a very welcome mea-~
sure and which is in the interest of
streamlining the entire steel industry
which has grown really flabby, I
would beg to the honourable Mi-
nister to apply his mind to see that
not only the production of steel in-
creases in the countiry despite all the
constraints, financial or otherwise or
the artificially created constraint of
lack of demand, but also the prices
diminish so that the entire Indian
steel industry is put in proper shape.

In conclusion, Sir, I would like 1o
bring to your notice one thing. If a
country like Japan, which has no iron
ore and which it is hauling all the
way from Bailadilla in India and
from other places, which hag ng coal
and which it is getting from Man-
churia and which has the highest la-
bour cost in Asia, may be in the
whole world, can produce steel much
cheaper than India can produce, then,
why should Indian steel, with ali the
iron ore that India has got, with all
the coal, with all the limestone and
with all the cheap labour available in
the country, should sell at the highest
price? T hold the officialdom, the bu-
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reaucracy, responsible for this and I

do not wish to repeat what I have
saig already. I would only request the
honourable Minister to apply his mind
not only to the question of the wages
cof the labour vis-a-vis the increase in
cost but also to the fringe benefits of
the officials, their perquisites, the la-
vish entertainment and other such
things being indulged in by these
projects. (Time Bell rings). Since you
have rung the bell, Sir, T do not want
to add anything more to what 1 have
already said. With this fervent appeal
to the honourable Minister, I welcome
the Bill.

[The Vice.Chairman (Shri Syeg
Nizam-ud.din) in the Chair]

st A oA (fe) @ SO
awrerer S, § 39 faw #1 fady war
g wmIar & a=ar a1 fF omamT
ATET A gAR &N JAl 8, TF FAAAT
arfed & QUM SWTEEF & WX T
feardd 71 w=% g ¥ =@ | T
T g ST 147, FH-FY gAIU
fagam A3y F9ar &, 3A% wAwg
sEqr T |

¥ ag st @At a7 fv 9 wraw
o w0 FraTen &1 3ed 7y &
% W faae ¥ fF gsde &7
#1 AT BT ST AT gr3AT AT
H %1 favama a1 gq arsfsamsy
¥ afsw &7 ag qeryar fF wms
T FB TH AW F g1 aE fAwdgx
&R #, S F5 I faaremw &
@ A1 g, 7Y giwfoes qrEf F g7F
HIT FB gAL AT gafAsira v oy 2,
ITFY gNT H wH ¥ zAw frAma H
B afaqa gmr | Ffew ag afeadq
agrogmEr g

§ gamar g A7 A foArw @
f+ ag fa=r g2 Ao w7 § 7, afew
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qE FF S @ § oav gu §,
gH AW F qomfy § ITF IO 4%
FUHY 32 & zA@ fad &1 #ar o
T )

§ oo wx AT owa-
gfaora @gwa g fF wradmear gaa
g ag & fF pareimawm e ¥
ST TS T TTFAL T A0 F FET {FAT
X 77 § 77 ofsas gsefen fergrar
¥ & fafaes ast #1, A% @ 73
fear s 0 aqi ? dmw oA 3 ?
TATTHIAAH  qIga A IS0 AZAA, ¥9
faare, gav awi & o &9 TR
g TRFIH FT A JAFT &, qGT F
AT #Y FATFT §H EFIC AT @I
frgr ar | R gaT St e Fu
FT AT & ATAA AEY AT AT IT3, HIAY
Faifgt &1 fouar &% T q1gT 2
Fifs @ FT NS A IRY F
frer @ 1 X Ty faum wezTAie #7r
g & AAT §, FIH A 3T 9% AAT
forad & 7 Wiesww @ gt 141 § |
AT @I AT gL & AWIAT  SA1qr
aqr @z e FROEA &, TR
wrgaz =qf¥a #1 g < fzar [age @
qare & fAu | IFArE AL 39 AW
S gfEfa ¥ IR 197 F 39
TEFI FAAT9E FT fear g | wra §
g wr g F a1 Fiw feegrang @
fafmds #war o1 IgFr WA AT
=ifew a1, afFA AfF @w 39T 7,
3% gav" 7 T gqad gr a7 g, safdan
IR GeH FLAT ARG g | ATH
agi wWITH & | WA AT @l g |
TF F A I59 aga &7 & @I3F
FT IR & | Fieaz 9a< Fgal g (F I«
VAT 21 | DAL FT HGI TG T
TATEATE | IAH1 ¥ AL AT AT @ & |
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g o F1 TIeqaAae 1 Az A
AT 9€ E 8 ) AR N T wmey
g g

<Y, T9 39 & S ATAH H &
@y § gl @ A w AR
TS FIA & | AT 7T g A
F AT & I AW AT HTIE AT
& WAT TR T &F | IS H &Y
qEde GATIH § AT WM F, W
®ERAT H1 59 ¢ T8 12 T9GT 9fF =7
T fear wat & 1 @ wwEAT SATE AT
TAE 1977 & WIEAATES U1 HIT
Thae H ;AT AW 1977 § 1 3
FigHT 7 9T {6 SreFw #7 Fog AG,
TG | AIG F AT TG @ a1 R
IE Y FgIN FY AT FrgeEar @y ?
gafae fF ag wos Seg & 1 AT §
78 F@ar § fF gadr dw wm oo
TR W EF A AT A A § )
9gd A TR a8 T fF Sreww
zafag w0 g 5 wifsw w38 faa
W & | SEH YT @l Faefed
Wl & qran fv wifen w9 S
wrg F1 2 fRr S gw &
ara fofar | 598 a1 & e & ofifog
afFT giv A=Y e sifew @
wreafaar & 7 Ffag ) =< Ry
AT AW ] | S ggiA 3 At &
I fAw ar= 9 7 FifEw w7
g & fog 23X fed & q@ eoar
g 5 g wm= Aifer w3 o
et Qm & & # wE srAar | afe
m%fﬁi THITHNAN g9 ¥ 47
O AWM § A T K oA
foat a1 817 A1 7 gaTT | gy
SIAT YAAATES A FRaT oy athe
@ STt a1 B fer s oaw
TAR T FFT w1 &) a0 @ 2,
FIB W@AT H § M qE F144T &
€| & F9 qqT §, S9F I F
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AU E | UF AREE § A THar
TR I 9T FA & AU IS
T FTIRE 1 O AR § wwer
WATT | § quAr |Edr § #l WA
w7 f5 @t fafres #ev & fF gy
qTF FAAT FIE E | gH AL FT
THT & | O gEA § AE gaAv
fr a8 oA @ a9 @Y g &
qeAT ATEAT § fF w1 3H aE &
ay afsad I F foay sraee
2 STl = & fou w18 fagra g 7
& g it 2@ g e on feelt T FETa
& “HTAT-HGAT T ST A AT 2T
9T AT Agi w9 @I & | # FaAT
FEAT ARaT g fF ag N fad@ A
Sedt ¥ qry FOAT A2 & TH9 QAT
T 5 g Ama qre A& R

t dW QEAEE o FFS WA
Al

Y TRTE ART O[T AT
FU dwar § @1 g fewres a8
FG | ¥ og wwmaT g R F ag 9w §
fo sgerde worga g1 | fafeeT aew
X %99 g | ag =187 & {7 gw fafwa
TfE 771 7 F Tz 7o way i
q @ AT IT 9 IAR FLA T
ag g A g 5 fafaw a9z gfte
TIT FIF FI AW FT FE ATHSTIFT
T JaHT 77 | AR fym Foqmo
TS T WEgrar 5 omsiy ooy AT
oy =afsm &1 o g faewr froer
gfdem™ a1 73 & | 3 fa=r & A1
FCH A1 98 GAAT g 6 & 35T
#1 3% & F91 qTA9, 98 39 a7 § Ag
g1 aFar | ag W &M el &
A% & TG I IET | THY ZART
THEE g0 | wEt wifer 9 f&
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TAAT ¥ TANQ, IGF TS TG
R gEH &Y arfaat § sawt g8 F
§ #ifowr | 3uF fafwm =@ §
STH! WET FL AL RNAT FW
afeq a8t fFar A oY 39 T@®
¥ g w1 F uF T uwr ure foam
7Ta teegear @ fafwes #1 @3 3
faar | tgegea = #1 e O §
?, Y @l & ger T A I A QT
g, o r ;i g wgr & 99 fv g w=r
Fzar fogquis & 1 gETTR
HET Y F1E AT FIW AGT wAT 9T
I g9 FAA FT g T T9qL I
AT @ 9T, ofET w4 39 9gi
BT FT H@Wl%%|ﬁ'a@nﬁg
UM I qT KT T W@ fF AN
T KT YA AT AT F AT &G
At fagre F o RT oTy d57 A AR )
CEE % AW oww faee g
A |

ot o qEATEE : A F AEL Fal
SET |

+t TR AT @ ZHY TH Rae
T | g et e & wat 97 A T
R—agt F A B AVFE F = ARG |
ooy wEE W grn fF faam &
e et T vd fag wrFgrg e d= §
A TFATIE &, I9 W FM ¥ AQ
A AT dae g

= d qeAEE . gar qr S

A A FZ RE

| TR aEa 0§ gg qee
TEN g fF A S g A ¥ s
W ¥ oTEw nifwm wm g ?
& wwmw agar ¢ fF o
fagre & faers § 5 w1 o @t ¥
THA FY IST FT A WG A AT
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RS § | WA T AL EAAT T
gy & O A gw@x g@ifay | =A™
foee & wrm fodady & zwae &
forars & st =Ry € | § qeAT SrEar
g f& aar fagre & «ni F1 qwad &7
wETT Agl & 7 = ama § 66 faEre
F W F ST FT WTEAT ATEr AY
7gt & § a1 ag w0 fagm AT
¥ foaq wfus gu gl F @00
A &Y WY @ IaET mAg gl W
Tt A IR & fage F SR gaEr
T iF AR F T 9IE-91R F7 Jearg.
W § | W qqY BT AN &
ufear #1 3@ Hiwg, A FRAIYT H
FAATFRFEQE ? T T 5
fage & aw § ? ooy foufe & &
FET fF w19 &= F qwAT F) AT A &Y
g A%, I9F 9T T 7T g |
I AT 9 F Tqq< F1 TgT F g
FY arg @t A1 fafrag = & ag 3 700
TSR F90 H1T gH A IeHI A
| T OTER F H oAg o w7
wrgar § o feedt & awa #
fagre & fyars & ST =R &, Ay
g § A FeRY | W WO TG A
T YA R Z2TAT A1 THY TG & AW
®T qGY TFAMA A | AT JY FWR
qeiet &, gafey 37 qa a|T Ay SE
g1

w3 § # 7 FgTm wem g fr
M 3W q1T FT 2@ F AAFT Afaai F
FILOY & FT FMW FE AT2a2 g9l |
F 7T W | FE AR AW & IRAT
gsfrafa @R 39 IR 9T oY grar 9 &
W@ | ZF0 a1 § a5 FEAT T0Ean §
fF <Y Y &1 % Tuae a1 ey aga< fage
# mar W § oar wew faw fwdy
T 9T Y §, STV HT qET @A A
T AL A 1T a7 F AW FY A1FQ
FT 9% ST AT EAT & 1 I qGa) F
FIOT Y7 AN § uF SHL F1 FoA
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dfegdama & 1 g7 @l F wg &
7 fam &1 fadig Far g o

SHRI U. K. LAKSHMANA GOWDA
(Karnataka): Mr. Vice_Chairman, Sir,
I am going 1o be quite brief in my
comments on this Bill. Sir, to a great
extent, I support the views expressed
here by my hon. friend, Mr. Mohanty,
with regard to the restructuring pro-
pused by 1n the Bill. Certainly, Sir,
if an improvement in production and
efficiency is the object of it, then we
should not have any objection to it.
JActually, whep the holding company
wag started, the idea was to bring
these five public sector steel wunits
under one management and that has
been achieved. Actually it is the
SAIL which owns these five gteel.
producing units and what the present
Steel Minister is going to do ig that
he will acquire further the operating
powers with regard to these five units.
Certainly I do not have any such ap.
prehension that thigs procedure or the
action which is being taken by him
row is going to result in any ineffi-
clency or that it is with an intention
of handing it over to the private sec-
tor, ag visualised by my hon. friend,
Mr. Kalyan Roy. There is no evi.
deuce for saying that nor is there any
indication of it. (Interruptions) Let
me have my say.

SHRI LAKSHMANA MAHAPAT-
RO (Orissa): Whether it is SAIL or
FAIL, Mr. Kalyan Roy has gone to
pick holes,

SHRI U. K. LAKSHMANA GOWDA.
Whatever it is, what I am saying is
this. The acceptance of what you
call the mixed economy in the indus.
irial development of the country even
by this Government gives an indica-
tion that they would like to have both
the public sector and the private sec-
tor. Of course, there ig only one pri-
vate sector steel mill here, and the
five others are already owned by
SAIL. He wants to bring those five
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under the operation of SAIL. Let us
wait and gee their performance and
how this will result jn their efficiency
and how competitive we are going to
be 1n the international market. Ac.
tually, out of the installed capacity of
10.6 million tonnheg 8.6 million tonnes
is in the public sector and with the
expansion we expect to g0 up to 12.6
mullion tonnes. Even though as com-
pared to other countries we are very
much behind in this production, let
me hope that with this efficiency that
we will acquire we will be able to
increase our competitive ability to sell
our gteel in the international steel
market. Let us give a chance to Mr.
Patnaik and see how it will work.

Then, so far ag the other subsidia-
ries are concerned, there is po point
in saying that they should continue to
be there, ie, the MECON and the
HECL. Most of their work is over
ang it is ‘necessary that they must con-
centrate on doing some job in the in-
ternational field. As the work in the
national field is very limited and after
the work in the Kudremukh project
and some other small ones is over, the
HSCL wil] have nothing to do unless
we think of bringing up more steel
industries in this country about which
I am very doubtful whether we will
be in a position to do that in view of
the international glut jn the steel
market.

I would like to mention one thing
with regard to the NMDC with parti-
cular reference to my State, i.e., Kar-
nataka. It is the NMDC which did
the prospecting and all other work
for bringing up the Kudremukh and
Babagudam projects. The Kudremukh
project has already started, it is on
the run. It hag been working and it is
going to be one of the most prestigious
iron ore projects in the country. Let
us hope that we will be able to earn,
as expected, a substantial amount of
foreign exchange and also provide em-
ployment 10 a large number of our
people. So far as the project reports
are concerned, if was said that the
Kudremukh has got 600 million tonnes
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and Babagudam has about 1500 million
lonnes of ore and it has two phases,
the first phase and the second phase
of the project Now, there is a dis-
heartening news to the effect that
Mr. Patnaik is closing down the pro-
ject. In fact, they have already order-
ed closure of the work there and a
subsiantial number of people are al-
ready out of job. I am not one of
those who say that whatever happens,
we must go ahead with it. But, what
1 would like to say is that since so
nmuch money has already been gpent,
so much equipment already bought
and so many structures built, now
they should go ahead with the second
phase and ther keep it in reserve for
the future and make use of it when-
ever we wou'gq like to have an addi-
tional iron ore project. 1 believe, Sir,
that some representation was made to
him as well as to the Prime Minister
and ap indication was given that they
would go ahead with the s22ond phase

of it. Thpe people employed there
are not very lage in number,
may be just 500 to 1000 people,
both skilled and unskilled. 1
would like to make an appeal
here that he should not abrupt-

ly stop the work there but go ahead
with the second phase and then verify
and find out the actual ore capacity
which js available there and can be
extracted in future. I am not saying
that it ghould be continued gtraight.
away now along with the Kudremukh
project. But later on you can see how
these particular persons, both skilled
and unskilled, can be absorbed any-
where else, because it has become a
very sore point and I understand there
is @ strike going on and they are not
sllowing the machinery to be dismant-
led and moved. It is a serious prob-
lem. When they are talking of the
IZiriburu and other one or two as
captive mines they could think of it
also in future, I mainly got up 1o
mention this particular point because
a representation has been made to me
and I myself have also written to him
about it. I would like Mr. Patnaik to
apply his mind and see how at least
the second phase of this project will
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could be found to absorb the persons
vho may not be required later on, if
they do not decide to go ahead with
the project straightaway now.

Sir, as has been stateq by Mr.
Mahanti, at least in the preliminary
stages, as it is going on in the Kudre.
mukh project, it will be a good idea
it they take more of the unskilled
labour at least from the local areas.
Otherwise that will create problems
as has been expresseq by some Mem-
Fers. For example, if the HSCL js
given the contract and they give 3 con-
‘vact to their own contractors and
«ven for unskilled jobs people are
brought from outside, that is going to
create a problem. In the interests of
lzecping peace in these project areas,
which are very interior areas, heavy
rainfall areas, where work goes on
only for six months in a year, it will
be advisable to see that if the skilled
beople are not available, at least
during the initial stages of the project
tor unskilled labour employment is
vrovided to the local people. Thank
you.

SHRI BIJU PATNAIK: Mr. Vice.
Chairman, Sir, with great respect and
regard I have been listening to the
advice given to me by my colleagues
in the Rajya Sabha. There is not
much time as I am told that I have to
complete it very soon and there is an-
other Bill pending which will follow.
1 would like to touch upon those points
that have been raiseq by various Mem-
bers, beginning with Mr. Totu. I refer
to the last part of his arguments on
muni steel plants when some predeces.-
sor of mine talked of thousand steel
plants and things like that and ano-
thier predecessor went on like the
founding father of the nation going
and putting the foundation stoneg all
over the country for major steel
plants. T must admit, Mr. Totu, that
[ am not one of those exhibitionists
a1d I do not want my name on the
headlines of the newspapers on this
kind of spurious efforts. I have never
done that nor I am interested nor 1
snall An it.
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The minj steel plants, as I said in
the Lok Sabha, came in the wake of
rismg demand of steel ang when there
was glump, then they all nearly died.
Thig Government ggain have put them
back on an even keel by giving them
various fiscal supoprts as well as by
orgarising export possibilities for the
products of these plantg through the
1ublic sector corporation, namely, the
=teel Authority of India, through its
subsidiary, SAIL International Limit-
ed. Because of this kind of sevice
ktoth to them and to the re-rollers
moestly in the private sector, we levy
2 per cent canalising charge, because
they are to finance thig kind of expen-
diture and not to take over the public
sector by the private sector, as seems
to be the lurking fear in the mind of
Shri Kalyan Roy.

Mr. Totu mentioned ahout coal.
Some other friends also mentioned
about it. Let me assure the Members
‘hat there may be minj steel plants
but there is no minj war between the
Coal Ministry and Steel Ministry at
all. We both are concerned on how to
o1garuse supply of good coking coal,
of preper quality, of proper low ash
content, properly washed and deliver-
ed 1n time lo the stecl plants so that
their blast furnaces can continuously
produce the molten jron. It is not
o1ly  the question of coal; it is a ques-
tion ot power; it is a queslion of ex-
plosiveg and ultimately the question
of transport by Railways. They are
ali totally mtegrated and, therefore,
the Government as a whole in our
Cemmittees and in between the inter-
Ministerial Committees and between
the Ministers as colleagues, have been
censtantly making efforts to see to a
co-ordinated effori, a determined effort
to eansure that the ultimate objective
of maximising steel production is ob-
fained, as ndeed is the desire of this
House. Mr. Totu mentionedg that the
Energy Minister said thal thece is 20
perccent more production in  power,
while there 13 shortage of power. Mr.
Totu forgets that thore may be 20
per cent more production, but the
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demand hag also increased. Therefore,
there 1s this shortage. That is why,
the Janatz Government is engaged in
and has embarked upon a huge power
proframme of increasing power poten-
tial of this country by 16,000 to 18,000
megawatt. The total power capacity
in this country 1s hardly 23,000 MW.
This 1s what we wish to achieve in
the next five years. So, we are
conscious. I am sorry the previous
Government did not take note of it
and gid not plan accordingly. There-
fore, today, we find that there is
power cut in West Bengal; heavy
rower cut. There 1s a 50 to 60 per
cent power cut in Karnataka and the
Karnataka Government has again
raised the tariff rates.

SHRI KALYAN ROY: What about
the power position in Calcutta?

SIiRl BIJU PATNAIK: Calcutta, of
course, has ng power. The Calcutta
power plant has been gshut down pe-
cavse gentiemen like you who are
supposed to lead the trade unions lead
them jn the most irresponsible fashion,
if I may say so; most irresponsible
tiade unions.

SHRI KALYAN ROY: This is a wild
and Dbaseless allegation.

SHRI BIJU PATNAIK: Trade union
leaders like Mr. Kalyan Roy, Mr.
Vice-Chairman, always function ab
initio in absence. They force the poor
workerg tg be shot dowi, while, 1n
my owmnion, such leaders should face
lhe bullets, They never do so. 1
accuse lhese people as murdererg of
ordinary workers.

SHRI KALYAN ROY: Sir, Mr, Biju
Painatk can be called the butcher of
Bailaaila.

SHRI BIJU PATNAIK: [ cannot be
called the butcher of Bailadila. Mr.
Kalyan Roy. you are the butcher of
Bailadila. You and your men, who-
ever the leaders are, train them to
face the things. They push them to
go and get themselveg murdered. They
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k1!l tne police officers and then run
away. He ig talkiag about his great
compatriot, Mr. Indrajit Sinha, or
wngtever his nam2. He ran away
liom there and he was caught at Visa-
khnpatnam by the police. He is shout.
Mg uhout hig wife or his little children
cr something, 1 do not know what.
This kind of thing will not cut ice
with the Janata Government.

S1IRI KALYAN ROY: Go on shoot-

meg.

SHRI BIJU PATNAIK: Mr. Kalyan
Roy. shooling is not my business. You
have done enough. Your party, when
it was< 1n power. hag killed enough
Marxists, Every Marxist knows that.
Do not tell me these stories.

SHRI KALYAN ROY: What about
retrenchment?

SHIRI BIJU PATNAIK: This is not
in my hands. T have explaineq it. Mr.
Kalyan Roy, vou talk of your socialist
countries. Why don’t you get an
crder for 1ron ore from our socialist
countries? Get an order today and
there will be no retrenchment. This
is an order for you. I place the order
through your agency, Mr. Kalyan
Koy. There will be no retrenchment.

SHRI LAKSHMANA MAHAPATRO:
Tle :s not a Minister.

SHRI BIJU PATNAIK: Let him be-
come the Minister for two months. I
offer him here. Come along if you
hav- the guts. Take over. As a
Miuister, T offer him the position and
give him the authority of the Minis-
try to go round the world and get this
order. If you also wish to join him,
vou can do so. All the costs will be
borne by the State. Fing some order
in the world and there will be no
retrenchment.

Sir, this is not a retrenchment in the
ordinary sense of the word. They are
only temporary workers. They are
coniract labour and the contract s
being terminated in due course and
vith proper notice. Mr, Kalyan Roy
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himself has been shouting here that
coniract labour should be abolished.
Ag Gog will have it, as the provisions
will have it, contract labour is going
to he abolished. They are ordinary
labour, unskilied labour and floating
labour. This is due to the demand
and supply position. Sir, you know
what is the position in Delhi. There
are tens of thousands of contract wor.
Kers working to build everything
around Delhi. Doeg Shrj Kalyan Roy
bother about them? Hag he not seen
their little children lying on the pave.
ments? Have we not all seen them
building roads, buildings and so on?
Has not Mr. Kalyan Roy, who goes
round Delhi ir his sleek limousine,
seey, them? He cannot even shed cro-
codile tears for them. Because he has
caused this murder, he is now trying
to get out from that. The country will
nat forgive such leaders.

Swr, Mr Viren Shah pointed out
nbout the top management decisions
angd their relationship with the Secre-
tarial and the delays that may entail
because of the fear that there will be
inlerference from the Secretariat. Sir,
tt.e whole purpose of making the Steel
Authority of India the original com-
vany, the holding company, was well
conceived, wag properly conceived by
the then Government. Mr Kumara-
mangalam was dealing with this sub.
jects  Although he was in the Gov-
crament ang I was in the opposition
party, when he gnd Mr. Subramaniam
<ame to Bhubaneshwar, they discussed
with me and I gave them my fullest
support. Then this Bill was mooted
here. The whole concept of making it
a holding company is to co-ordinate
the work of gll other units. That was
ithe concepl. Even after so many
vears there is a little talk about it.
The original concept was that in India
a1l the gsteel uynits must be run, con.
‘rolled and developed by one entity
and that entity was the main Steel
Authority of India—its production and
ity sales Because it could not be done
in » hurry, there were separate com-
tanieg there In between the Hindus-
tan Steel Ltd. was there and when the
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Steel Authority of India was formed,
the Hindustan Steel Ltd. became de-
funct, it was only g name.

I am surprised that my dear friend,
Shri Ramanand Yadav, who is no lon-
ger here, who is a member of the
Ministry’s Consultative Committee—
he knowg everything, he has approved
everything—has unnecessarily made
a sort of speech saying that for techni-
cal purposes he is opposing the Bill.
That to my mind is not fair. Every.
thing has been discussed thoroughly in
the Consultative Committee—not once,
three to four times, and it has been
approved by the Consultative Com-
mittee. As you know, the Consulta-
tive Committee consists of the leading
members of the Opposition parties
also. ;

|

Now I do not wish to refer to Shri
Kalyan Roy a secong time because of
hig natural viciousness, that only suits
ni.n, But he must remember one
thing. This viciousnesg in my absence
is one thing. Viciousness in my pre-
sence is only going to rebound pretty
heavily, if he does things like that. I
do not wish to come down to his level,
but I can say that he has the habit 6f
giving the figures wrongly, attitudes
wrongly, and because of his habit of
twisting things I always tell him that
he is as straight as our proverbial,
sweet ‘jalebi’. He is as straight as
‘jalebis’.,

DR. BHAI MAHAVIR (Madhya Pra-
desh): Ag sweet also.

SHRI BIJU PATNAIK: What did he
convey to me? Other Members con-
veyed some important points, he con-
veyed nothing. All he did was, like a
jalebi he got caught in his own twist.

SHRI VIREN J. SHAH: Spoke for
the longest time and conveyed noth-
ing.

SHRI BIJU PATNAIK: He only
read out from the memorandum of the
- Association of the Steel Authority of
India. As he went on reading it. he
found that he wag getting caught in
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his own web. What does that memo-
ranoum of the Steel Authority of India
vraclaim to do? Through this Bill,
M:. Vice-Chairman, this is exactly
what I am going to do, giving it all
the authority to co-ordinate, all
the authority to control, all the
szuthosity to direct and all the
authority to see that after all deve-
lopmant takes place. That is exactly
what I am doing; that is exactly what
this Bill proposes to do. Beyond that
na hag conveyed nothing, except
threatening that he will allow a thou-
sand workers to be shot—the great
leader Shri Kalyan Roy. That is the
o1ly threat which, I think, has been
recorded in this House, and I can
assure Shri Kalyan Roy that the
Janata Government will take due
notice of his threat.

SHRI KALYAN ROY: Please do.

SHRI BIJU FATNAIK: Mr. Swami-
rathan mentioned about the Salem
Steel Plant. I would remind Mr.
Swaminathan that the last Govern-
ment had dropped the Salem  Steel
Flurt., The Janaty Government, when
it came, revived it. Not only revived
it but 1t is going ahead on full speed
and it will go into production, as the
esitimate at present 1s, between 3% to
4 years ang there is a great scope of,
és I have said earlier, doubling its
capacity also. So as long as this Gov-
ernment is there—and his colleagues’
Government ig there—he can be sure
that proper thing will be done.

Then Syed Sahib raised certain valid
woinls and some other friends also did
so. They all talked of being beware
of bureaucratisation. Truz, the public
sector development in this country—
not only in steel but in almost every
Targe public sector plant—has tended
to become bureaucratised When we
t.lked of public sector, the original
ideay wag that il woulq be a socialised
secior; it would be social sector. But
it has almost tended to become a de-
vurtment of the Government and
equally bureaucratic I can assure
you, Sir, that the Janata Government
would do its utmost to streamline it



233 Public Sector Iron
and Steel Companies

and not only de-bureaucratise it but
Ly to keep 1t away from any effort at
coatinuatlon of bureaucratisation, The
Purpose is to create an apparatus. As
Siuj Surendra Mohanty cautioned—
and Shri Viren Shah also cautioned—
when you make a high_powered body,
you should select the right men so
thai the purpose for which this high-
powered body is created is served and
it fulfilg its objectives, But, Sir, men
cannot be brought trom heaven. It is
not always that you fing the best man
for the best job. Some times you have
alzo to accept the secoad best man
bLecause the besl man of the type that
vou want is just not there. Supposing
you want all the leadership, all the
kncwledge, ali the tolerance, all the
generosity, all the right approach
towards all the employees and every
tming. Such a man just is not taken
off the shelf; he is just not available,
with all the great technical experience
and managerial experieace. Some
smatlering of this and other thing you
can get. You can get a finance man,
vou can gel a personnel man; but you
cannot have combination of all in
orie man. It ig very difficult. All the
world over, a s2arch for such a man
has been found to be difficult. So we
are searching. We are not doing
things in a hurry. We are proceeding
caretully and I can assure you that I
shall try my best to locate the best
out of the available men in the coun-
try. Then we can only hope that with
the power and authority, they will
Lecome bigger and better men than
what they would have been otherwise
ang fu'fil the national purpose.

Sir, one thing more and I would end.
Shri Gowda mentioned about Babe-
gudam which is one of our greatest
deposits like Kudremukh, rather much
bigger, much better. It is true that
ihe N.M.D.C. was engaged in the
first phase of the study. The second
phase which will ultimately complete
the feasibility study or the detailed
project report should have been done
and not abandoned because of the
world slump today. Today no one is
interested in the world of iron ore.

[ 26 APR.

1978 ] (Restructuring) 234
etc. Bill, 1978

We have enough studies already
made in our country which would
last us for the next fifty years or
more for our own steel production, or
cven increasing production. We have
very large deposits which we have in
Bihar, in Orissa, in Madhya Pradesh,
in Karnataka and so many places. So
whether the :tudy of what is known
az the secong phase should continue
is the open question before us. But 1
am happy to inform Shri Gowda
that the Government have taken
decision to continue the second phase
so that a final project study is comp-
leted and detailed project report is
made of thig thing for future I hope
that the world of steel market would
mprove in the next one year, two
years, three years or sometimes which
would impove so that our activity in
the iron ore industry can alsgs wrec-
nortionately go up.

I have already talked about mecnc-
zite ore. The Government has als
ready purchased very large pieces of
lands. Sir, I am not dismissing any
project whether it is Vizianagarm,
or Visakhapatnam or Paradeep or
whatever it is. I am only looking at
the national inputs required for that
whether the cost of these inputs
would justify the production of any
item. Vizianagaram has the finest
grade of iron ore. But it has got to
haul coal from 2,500 K.M. All over
this country, over the period of the
last 50. 60 or 70 years industrial
growth has taken place in such an un-
planned manner, all kinds of indus
tries, that you and all my colleagues
must have noticed that millions of
empties travel up an down over the
long months resulting in unproduc
tive haulage in our railways. How
can the cost ever come down? Mr.
Mohanty and some others asked to
give them the authority. Let them
manage properly. Let them cut the
costs, the fringe benefits and all that
and let the cost come down, I wel-
come that down to a thousand crores
The Railways raise it by Rs. 10 crores.
That is the end of costing. Power
rates go up. That is the end of cost
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ing, Doeg the House realise that for
many of the items, our selling price
in India 1s nearly half compared to
other countries? In the last tour
years we have not raised the prices
of steel. Yel you demand, another
two or three steel plants, Mysore
Steel plant costing Rs. 1,500 crores,
Rs. 2,000 crores but wherefrom the
money would come? Unless Parha-
ment allows a little price 1increase,
wherefrom would the money come?
All these are receiving our atiention--
how to get about it, how to create
wealth from the people so that it goes
to the service of the people. Which
. priorities? You have set priorities
for the rural sector. All the majority
investment of the nation is going to
the rural sector. I am trying to find
out ways and meang from oulside. We
are thinking of putting up one port-
based plant with the help of the
Russians. It is being worked out. The
firs{ stage will be a blast furnace
complex, to be followed up by simi-
lar things at Mangalore and one at
Paradeep. We are considering all the
possibilities in the steel sector and
working out these projects.
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I am sure my “friend would not
mind it if it is not at Vijayanagar but
Mangalore—unless he comeg from the
Vijayanagar village—but it is the same
State anyway. That is a different
thing but, perhaps, the ore could be
used, going all the way there. I do
not say that it is not right but today,
if you are on a committee, could you
give the whole picture of what you
will do? Because, transport bottle-
neckg and other bottlenecks and
things like that are there. You have
no power in your State. You have
cut down power by 50 per cent. You
have raised the cost by double. Then
who will go there to your State? By
raising the power tariff by double,
your Government has raiseq the cost
of production at Kudremukh by Rs. 5
crores, a budget which was not pro-
vided in the costing of the contract
with the Shah of Iran., Please tell

[ RAJYA SABHA ]

(Restructuring) 236

etc. Bill, 1978

me how one does get about il. I
have talked to the Chief Minister
about it and what he wants to do.
Can the State and the Central Gov-
ernment function like this? Is this
State-Centre relations? I do not
understand. I do not know what he
is going to do. If you have any influ-
ence on him, please convey it
him. These are not just matlers of
the State or the Centre. This is a
matter of the whole nation. When you
talk of a steel plant costing Ras. 2,000
crores, certainly it is not the Karna-
taka Government which is going to
find the money; it is the whole nation.
The railway transport system belongs
to the whole nation. Coal has to be
hauleq from Jharia to Vijayanagar—
a distance of 2,500 kilometres. This 1s
a national route. Power generated
somewhere else has to be diverted.
Power from Andhra has to be divert-
ed to Karnataka or power from Kerala
has tg be diverteq to Karnataka.
These are all national assets. We can-
not just limit ourselves with g very
limited sight with the so-called State
powers, this and that, You can’t say,
because your Chief Secrctary has
done something wrong, that he should
be sent to Delhi and I can't say that
because a Secretary has done some-
thing wrong here in Delhi, he should
be sent there. If we look ai it like
thalt it will be a bad day for the
nation.

Sir, I have strayed from the pcint
because it is a question of power. I
think I have tried to meet all the
points raised by my colleagues and 1
can only assure them that it in two
years’ time after the passage »f this
Bill I do not give you the desired
results, I would have ng objection to
cancelling or repealing this Bill. T am
only trying to project efficiency
turough this Bill. None of the ins-
inuations or, clap-trap, as they would
say, of Mr. Kalyan Roy that this is
a method of handing it over to the
private sector or Tatas Mr. Kalyan
Roy probably does not know that the
Government agencies own 47 per cent
of Tatas. There are Government
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Directors on Tatas’ Board of Directors.
So, nothing of the sort is going to
happen. If at all, in the steel secto~
the public sector will assume, what is
commonly known in his jargon, more
and more commanding heights. It
that satisfies him, I can commit my-
self on behalf of my Government.

With these words, Sir, I commend
the Bill to the House.

THE VICE-CHAIRMAN
SYED NIZAM-UD-DIN): The
tion is:

(SHRI
ques-

“That the Bill to provide for
restructuring of the iron and steel
companies in the public sector so
as to secure better management and
greater efficiency in their working
and for matters connected therewith
oy incidental thereto, as passed by
the Lok Sabha, be taken into
consideration.”

The motion was adopted,

THE VICE-CHAIRMAN: We shall
now take up clause-by-clause consi-
deration of the Bill. There are no
amendments.

Clauses 2 to 27, the First Schedule and
the Second Schedule were added to
the Buill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI BIJU PATNAIK: Sir, I beg
to move:

“That the Bill be passed.”
The ‘question was proposed.

SHRI KALYAN ROY: Sir, may 1
submit one thing? Mr. Biju Patnaik
has correctly said that Government
financial institutions today control
roughly 49 per cent of the share of
TISCO—48 or 49 per cent.

SHRI BIJU PATNAIK: Forty-seven
per cent,
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SHRI KALYAN ROY: Forty-seven
or Forty-nine, does not matter much.
Hardly one or two per cent less.

SHRI BIJU PATNAIK: It does
matter very much.
SHRI KALYAN ROY; The Tatas

are now getting crores of rupees from
the banks in order to develop the
Ranchi and Hazaribagh coal deposits,
which is denied to the public sector
steel plants, and it ig giving an oppor-
tunity to Mr. Patnaik to import coal
from Australia which will cost Rs.
900 per tonne.

SHRI BIJU PATNAIK: I have al-

ready said that these figures are
wrong.
SHRI KALYAN ROY: Now the

question is, when the Bil] is going to
be passed, may I ask him to take
over TISCO and bring it under SAIL
and for two years see what is the
outcome?

SHRI BIJU PATNAIK. Sir, he has
asked exactly a million dollar ques-
tion because it will cost a 'million
dollars to take it over. I shall cer-
tainly consider it, Mr. Kalyan Roy.

THE VICE-CHAIRMAN
SYED NIZAM-UD-DIN). The
tion is:

(SHR1
ques-

“That the Bill be passed.”

The motion was adopted.

THE INSOLVENCY LAWS (AMEND.
MENT) BILL, 1978

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN):. Sir, I beg to
move:

“That the Bill further top amend
the Presidency-towns Insolvency
Act, 1909, ang the Provincial Insol-
vency Act, 1920, be taken into
consideration.”



